
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL CAT/7/12

NEW DELHI

O.A. No. 2543/91
T.A. No.

2-4'3

DATE OF DECISION 2-<.1992

Applicant
Swt. Rani Chhabra _Advocate for the)«ecit*ooer^Appli cant

Respondent

_Advocate for the Respondent(s)

Versus
Union of India and Others

Shri PIpL# Verwa

CORAM

The Hon'ble Mr. P.K. Kartha, Vice-chairman (Judicial)
The pon'blc Mr. A. 8. Gorthi. Adplnlatrativ. n„ber,

1. Whether Reporters of local papers may be allowed to see the Judgemetlt ?
2. To be referred to the Reporter or not
3. Whether their Lordships wish to see the fair copy of the Judgement ?/
4. Whether it needs to be circulated to other Benches of the Tribunal ?/ ^

(Judgamant of tha Banch daliuonaH h... uJudgamant of tha Banch dalivared by Hon'blanr. P,K, Kartha, Vi co-Chairman)

Tha griavanca of tha applicant uho has uprkad

as a Uatarman on daily uagas in tha Oapartmant of

T.loco™unication,, raUte, to his non.r.9ul„ia.ti„„
if! 3 Gpoup pos

on 31. 10. 1891, tha Tribunal ad.ittad tha application
and paaaad an int.ria ordar diraetinn th. .

j-recting tha raspondants to

maintain status quo as r«narH.a— egards tha continuanca of tha
applicant as ^ann-i ^*— i• _i. _Pon-cu».Uatat.an in thair offica, Th,
in tar im ordar ha® thereafter bean continued till the
case was finally heard on 30.3.1992
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3. The applicant has stated that he has worked in

the office of the respondents as a Uaterman on daily

wages initially from 19,4,1989 to 16,7, 1989 and thereafter,

from 16,7,1989 to 15,10. 1990, According to him, he has

worked for over a period of three years. The respondents

have denied this version of the applicant in their counter^

affidavit. According to them, he was a casual, seasonal

daily-rated worker. He was engaged only for summer as

Uaterman on daily wages. They contend that he has never

worked for a continuous period of 240 days at any stretch.

They have also stated that the applicant was disengaged

on 31, 10, 1990 as no Uaterman was required by the respondents

after the said date. There is also no post of Uaterman.

cum>Peon in the office of the respondents,

4, Ue have gone through the records of the case and

have heard the learned counsel for both the parties.

During the hearing, the respondents brought to our notice

the dates on which the applicant had been engaged in their

office from which it is apparent that he has worked for

more than 240 days, though with technical breaks. In our

opinion, the technical breaks are not to be taken into

account for the purpose of considering the entitlement

of the applicant to regularisation,

5, The Supreme Court has held in Daily Uages Casual

Uorkers employed in P 4 T Oepartment vs. Union of India
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and Others. 19B8 (D SCO 1221. that Casual Uorkars who
,aua uorkad for 2S0 days in a year, should be ragularisad.
as far as possible, by ».d<ing a scheme on a rational
basis. The respondents hau. made a scheme called 'Casual
Labourers (Grant of Temporary Statue and Regutrlsation)
Scheme in 1989 uhich came into force u.e.f. 1. 10.1989.
According to the said scheme, temporary statue would be

conferred on all casual workers currently employed end

gho hawe rendered a continuous ssruice of at least one

year out of uhich they must haws been engaged on work

for a period of 240 days (206 days in the case of offices

obserwing 5-day week). Such casual labourers will be

designated as temporary messengers.

6, In our opinion, the applicant deserv/ed to be

considered for regularisation in accordance uith the

aforesaid scheme, he having uorked for more than 240

days in a year as a casual labourer in the office of

the respondents,

7^ Accordingly, the application is disposed of uith

the following directions to the respondents to re-engage

the applicant as casual labourer in the vacancy in any

of their offices. Thereafter, his case for regular isation

in a suitable Group '0' post should be considered in

accordance uith the scheme prepared by them pursuant to
OJ
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th® directions of the Supreme Court* mentioned abov/e*

In Case he is found eligible and suitable in all

respects, he should be regularised in a suitable

Group '0* post,

respondents shall comply uith the above

directions preferably within a period of three months

from the date of communication of this order. The

interim order oassed on 31.10.1991, is hereby made

absolute. There will be no order as to costs.

(A.B. ijjjrthi)
Administrative Member

OL\^v'

Vice-Chairman(3udl.)


